
FORM No. - 4 
See Rule (12) 

JN TEE CENTRAL ADMINISTRATIVE TRiBUNAL 
CUTACK BENCH 

DRDER SHEET 

Oz5jf~~t~Appfication No 1<1257 140 of 200 2_—

Applicant (s)............... Respondent (s) ....... . 

Advocate for Applicant (s)J&.(I,),.. ........... Advocate for Respondent (s) 

NOTES OF THE REGPSTñY 
	

RDERS OF THE TRIBUNAL 

L 
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Hay ing he ard Shri 3 .N .Jet hi, the learned 

counsel for the Apolicant and Shri Ashok Mohanty, 

the learned senior cnsel for K.V.S.(On whom a 

copy of O.A. has been served), Respondents are 

directed to cisider the represent at ions submitted 

by the Applicant vide Znnexures-3 and 4 to this 

C).A& and pass necessary orders thereon,within 

a aeriod of three months, 

The O.A. is disposed of at the stage of 

dnission itself. 

Send copies of this order along with 

copies of the O.A. to Respondents at the cost of 

the Aoi icflt 10/ Reei 	with A.. Shri 3ethi 

LP.O rTor 1;3O/- fiIe 
p1ease 
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for the A)liCant unóertakes to file the 

required pOstages, for the above purpose, I

by 19.04.2002. 

Iiand over copies of this order to the 

learned counsels of both sides. 
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